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HARYANA VIDHAN SABHA SECRETARIAT
Notification
The 16th March, 2016
No.6-HLA of 2016/10.— The Payment of Wages (Haryana Amendment) Bill, 2016, is

hereby published for general information under proviso to Rule 128 of the Rules of Procedure and
Conduct of Business in the Haryana Legislative Assembly :-

Bill No. 6- HLA of 2016

THE PAYMENT OF WAGES (HARYANA AMENDMENT BILL), 2016
A
BiLL
further to amend the Payment of Wages Act, 1936, in its application to the State of Haryana.

Be it enacted by the Legislature of the State of Haryana in the Sixty-seventh Year of the
Republic of India as follows :-

1. This Act may be called the Payment of Wages (Haryana Amendment) Act, 2016. Short title.

2. Sub-section (6) of section 1 of the Payment of Wages Act, 1936, (hereinafter called the Amendment of

principal Act, shall be omitted). Sceecr?t?; :Lﬁ?cft4 of
1936.

: ; P Amendment of
3. In the proviso to section 6 of the principal Act,- section 6 of

Q) for the sign “.” existing at the end, the sign “:” shall be substituted; Central Act 4 of
(if)  after the existing proviso, the following proviso shall be added, namely:- 1936.

“Provided further that the State Government may, by notification in the Official
Gazette, specify the industrial establishment, the employers of which shall pay to the
persons employed therein, the wages either by cheque or by crediting the wages in
their bank account.”.
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STATEMENT OF OBJECTS AND REASONS

In the Payment of Wages Act, 1936, is Central Legislation. In sub-section (6) of section 1 the Central Government
is competent authority to fix/revise the wage limit of persons employed in industrial establishments. The existing limit
of such wage is Rs. 18,000/- per month. There is a provision to review this wage limit after a period of five years. It has
been felt that this wage limit needs to be removed in the present scenario as the manufacturing industry in Haryana has
been very progressive and the wage levels are usually high. Therefore, with a view to provide remedy to those who are
getting wages at higher rate to enable them to agitate their claim in case of delayed payment of wages or illegal deduction
from their wages before the statutory Authority appointed under the Act, this amendment has been proposed.

Further it has been also considered to add a second proviso to section 6 of the principal Act to enable the State
Government to specify the industrial establishment, the employers of which shall pay to the persons employed therein,
the wages in the particular mode of payment.

CAPTAIN ABHIMANYU,
Labour & Employment Minister, Haryana.

Chandigarh: R. K. NANDAL,
The 16th March, 2016. Secretary.
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